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PRINCIPAL BENCH, NEW DELHI
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WITH
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UTTAR PRADESH
WITH
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WITH

NEWS REPORT PUBLISHED IN DAINIK JAGRAN DATED 14.08.2023
“HIGHLIGHTS A GROWING CONCERN REGARDING INDUSTRIAL

POLLUTION IN THE GODHRAULI VILLAGE”
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DISTRICT MAGISTRATE, KANPUR DEHAT, UTTAR
PRADESH, IN COMPLIANCE OF ORDER DATED
07.10.2025 PASSED BY HON'BLE NATIONAL GREEN

TRIBUNAL

|/ A COPY OF LETTER DATED 30.10.2025 IS ANNEXED

HEREWITH AND MARKED AS ANNEXURE-1

|/ A COPY OF LETTER DATED 27.10.2025 IS ANNEXED

HEREWITH AND MARKED AS ANNEXURE-2

A COPY OF LETTER DATED 31.10.2024 IS ANNEXED

HEREWITH AND MARKED AS ANNEXURE-3

.| COPIES OF CTOS AND THE PHOTOGRAPHS OF THE

TWO TSDFS ARE ANNEXED HEREWITH AND

COLLECTIVELY MARKED AS ANNEXURE-4
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
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WITH

ORIGINAL APPLICATION NO. 986/2019
WITH

ORIGINAL APPLICATION NO. 528/2023

IN THE MATTER OF:
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/r k) \
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WITH S
NEWS REPORT PUBLISHED IN DAINIK JAGRAN DATED 14.08.2023

“HIGHLIGHTS A GROWING CONCERN REGARDING INDUSTRIAL

POLLUTION IN THE GODHRAULI VILLAGE”

SUPPLEMENTARY AFFIDAVIT ON BEHALF OF THE DISTRICT

MAGISTRATE, KANPUR DEHAT. UTTAR PRADESH. IN
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COMPLIANCE OF ORDER DATED 07.10.2025 PASSED BY HON'BLE

NATIONAL GREEN TRIBUNAL

I, KAPIL SINGH, aged about 50, S/o LATE SH R.B. SINGH, posted as District
Magistrate, Kanpur Dehat, Uttar Pradesh, do hereby solemnly affirm and state as

under:

1. That I, the Deponent in the above captioned matter, am fully conversant with

y T«fﬁat 1 state that the contents of this affidavit have been drafted by my counsel

) Za?- ?\_ﬁ /
i 7 on my instructions, and the contents of the same are true to my knowledge and
\ »d'f..\\\_“/ o y g

\ .‘\\?.
o o
N iIE ATy ; ’
: "} {14 ‘L}‘\i}-’ nothing material has been concealed therefrom.

BACKGROUND OF THE MATTER

3. The Hon’ble Tribunal, in these Original Applications, is examining the issues
pertaining to the chromium dumps, groundwater contamination and health
issues pursuant thereto in the districts Kanpur Nagar, Kanpur Dehat and
Fatehpur.

4. That, the deponent had filed a ‘Further Compliance Report’ dated
06.10.2025, (refer to judicial page numbers 4388 to 4450). Subsequently, the
Hon’ble Tribunal, vide its order dated 07.10.2025, was pleased to allow the
deponent to file a supplementary affidavit. The relevant portion of the said

order is reproduced herein for perusal: \#
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“...1. Affidavits dated 06.10.2025 have been filed by the District Magistrates
of Kanpur Dehat, Kanpur Nagar and Fatehpur respectively.

3. Learned Counsel for State of Uttar Pradesh and concerned State
Authorities seeks four weeks’ time to file supplementary affidavits which

prayer is allowed.

@ Eébﬂist on 07.11.2025 for further hearing...”
&

é Y IN COMPLIANCE OF THE AFOREMENTIONED ORDER AND IN

#That, Nagar Panchayat Rania, Kanpur Dehat, vide Letter No. 209/NPR/2025-
26 dated 30.10.2025, has submitted information regarding the clean water
supply being ensured in the affected area, Khan Chandpur, situated in Rania,
District Kanpur Dehat, in furtherance of as already mentioned in paragraphs 4
and 5 of the affidavit dated 06.10.2025 (kindly refer Judicial Page Nos. 4393—
4394).

A copy of letter dated 30.10.2025 is annexed herewith and marked as
Annexure-1.

6. That, as earlier submitted, Village Khan Chandpur has an approximate

population of 850 people, with an approximate per capita daily water

consumption of 110 litres, wherein potable water is being supplied two to

three times daily from an overhead tank of 1,00,000-litre capacity situated



I1.

8.
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within the village. Additionally, about 1,15,000 litres of potable water is
supplied daily through 5,000-litre capacity tankers from Rania, ensuring a
total supply exceeding 135 LPCD.

That, with regards to the permanent solution, the Executive Engineer,
Construction Division, U.P. Jal Nigam (Urban), Kanpur Dehat, vide Letter

No. 457/W-6/17 dated 27.10.2025, has informed that a scheme has been

6 A?‘ é\\prosed under the AMRUT 2.0 Programme, under which the construction of

[
.G) ‘

(L&o\\?rhead tanks, laying of 149.50 km of pipeline, and 3,541 new household

Water Action Plan has been uploaded on the AMRUT 2.0 portal. The proposal

has been forwarded to the higher authorities for approval.
A copy of letter dated 27.10.2025 is annexed herewith and marked as

Annexure-2. k =

DETAILS REGARDING MEDICAL ASSISTANCE
That, the Chief Medical Officer, Kanpur Dehat, vide letter no.
K.D./C.M.O./N.G.T./Case/Sampling/2025/3977 dated 31.10.2025, has
informed that as already stated in para 5 of affidavit dated 06.10.2025 (kindly
refer to judicial ] page no. 4394), there are six chromium-affected villages and

hamlets in the district with a total population of 4,826 persons. Since January

N
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2025, a total of 60 health camps have been organized in the affected areas,
during which 2,436 individuals have been screened.
A copy of letter dated 31.10.2025 is annexed herewith and marked as
Annexure-3.

9. That vide the letter dated 31.10.2025 mentioned above, it has also been

informed that till date, a total of 316 individuals have undergone testing for

/.-i f‘\ ,.,,haavy metal contamination. Out of these, 100 samples were sent for testing on
§ ?

5 \Q4 138 2025 and their reports are awaited. Of the remaining 216 samples, 155

A \

;:xwere’“:fmjmd to contain chromium levels higher than normal, while none
DY '

....f

III DETAILS REGARDING LIFTING OF CHROMIUM WASTE

10.That, as ecarlier stated in para 13 of the Affidavit dated 06.10.2025, all the
chromium waste in village Khan Chandpur has already been lifted through
two TSDFs- M/s Bharat Oil & Waste Management Ltd. And M/s UP Waste
Management Ltd and currently there is no chromium waste lying in the area.
Copies of CTOs and the photographs of the two TSDFs are annexed herewith
and collectively marked as Annexure-4.

11.Hence, this supplementary affidavit is respectfully submitted for kind perusal
of this Hon'ble Tribunal.

12.That everything stated above is true and correct to my knowledge, derived

from official records, and nothing material has been concealed therefrom.

-
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/ *_“7, | PN DEPONENT
2\ A e d | VERIFICATION

-5 — ,‘l,'
1 .‘\_ ".}._.-' (7, 1 L..‘ ":'/ﬂ/

- __—¥erified at KANPUR DEHAT on this 06 day of November, 2025, that the
contents of the above affidavit from paragraphs 1 to 12 are true and correct to
the best of my knowledge and belief. No part of it is false and nothing
material has been concealed therefrom. L

-%/ {L’ &é/” a% DEPONENT

Swom before me tffis day As ...

By Sfi... et Wmm As Conten@vﬂ\ et Wrﬁ.

of this Explained Who is Duly ientified Se.> HAPR A8

Ashizh Kumas
W‘o‘% A Cate

" Govt. Notary
Mcbarpur Kanpur Dehar
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being provided to affected
individuals.

Details of Healthcare
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pending.
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Hon’ble NGT Order Health Camp Report

The following details are requested From the beginning of the exercise till date:

1. Total number of health camps organized--217

2. Total number of people screened--8767

3. Number of people found symptomatic—Nil

4. Treatment provided to symptomatic individuals—Nil

5. Number of people tested for heavy metals—316 (102 individual’s
Serum sample is sent to RML Lucknow today hence reports are pending)

6. Number of people found positive for heavy metals—155

/. Treatment provided to such individuals—No symptomatic individuals are
reported positive hence no treatment is required.

8. Site inspection Meeting with representatives from AlIMS was held in Kanpur
Nagar.

Attachment Enclosed as above.
P
s
AE,

CHIEF MEDICAL OFFICER
NPUR DEHAT
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168 NNEXURE-4

04:19 PM | O5 NOV 2025

Plot no.- 672 on NH-2, Sikandra Road, vill.
Kumbhi Tehsil- Distt., Akbarpur, Bihari, Utfrar
Pradesh 209101, India

Lat: 26.362717

Long : 79.863699

f'm'|
(@] GPS Map Camera

Bihari, Uttar Pradesh, India &

Gata No.672, Kumbhi, Akbarpur Kanpur Dehat, Bihari, Uttar Pradesh
209101, India

Lat 26.364913° Long 79.865091°

05/11/2025 03:46 PM GMT +05:30
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‘:"é’-ﬁ, N Uttar Pradesh Pol!ution Contrql Board
"-‘4}%?&%& Building. No TC-12V Vibhuti Khand, Gomti Nagar, L ucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com
157137/UPPCB/K anpur Dehat(UPPCBRO)/CT O/both/ K ANPUR Date: 01/10/2022
DEHAT/2022
To,
M/s

UTTAR PRADESH WASTE MANAGEMENT PROJECT A DIVISION OF RE
SUSTAINABILITY LTD Formerly known asRAMKY ENVIRO ENGINEERSLTD

Plot N0.672 on NH-2 Sikandra Road,Vill-Kumbhi, Tehsil-Akbar pur, Application Id-
Distt-Kanpur Dehat-209101 16465964

Consolidated Consent to Operate and Authorisation hereinafter referred to asthe CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981 and
Authorization under Rule-6(2) of the Hazardous and Other Wastes (Management and Transboundary
Movement) Rules, 2016 notified under Environment (Protection) Act, 1986 as applicable (to be referred
hereinafter as Water Act, Air Act and HW Rules respectively).

CCA ishereby granted to UTTAR PRADESH WASTE MANAGEMENT PROJECT A DIVISION OF
RE SUSTAINABILITY LTD Formerly known as RAMKY ENVIRO ENGINEERS LTD located at
Plot N0.672 on NH-2 Sikandra Road,Vill-Kumbhi, Tehsil-Akbar pur, Distt-Kanpur Dehat-209101.
subject to the provisions of the Water Act, Air Act and Hazardous and Other Wastes (M anagement
and Transboundary Movement) Rules, 2016 and the orders that may be made further and subject to
following terms and conditions :-

1. This CCA UTTAR PRADESH WASTE MANAGEMENT PROJECT A DIVISION OF RE
SUSTAINABILITY LTD Formerly known as RAMKY ENVIRO ENGINEERS LTD granted for the
period from 20/05/2022 to 31/12/2026 and valid for manufacturing of following products.

S |Product Quantity Unit

No

1 AFRF 49 Metric Tonnes/Day

2 Landfill After 411 Metric Tonnes/Day
Treatment

3 Secured Landfill 274 Metric Tonnes/Day

4 Incineration 47.3 Metric Tonnes/Day

5 Common Bio Medical |10 Metric Tonnes/Day
Waste Treatment

2. Conditions under Water (Prevention and Control of Pollution) Act -1974 as amended :-
(i) Thedaily quantity of effluent discharge (KLD) :-

Kind of Effluent Quantity(KLD) | Treatment facility | Discharge point
Domestic 20KLD Septic Tank Soak Pit




T aVWa¥Wa\
ZLD (5.0 K4>b63 ETP
Treated through

Neutralization/Setl
ing Tank and and
evapor ate through
solar evaporation
system)

Industrial ZLD

(i) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with areport in this regard to be dispatched immediately.
(i) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

S.No. Parameter Standard
1 BOD 30 mg/I
2 CoD 250 mg/I
3 TSS 100 mg/l
4 Oil and Grease 10 mg/l

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with areport in thisregard to be
dispatched immediately.

(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

S No. Parameters Standards

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-

i) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

S No. Air Typeof fuel| Stack no Control Height of
Pollution Device Stack
Source
1 |Incinerator- HSD 01 Particulate | 35 meter high
02 Matter stack with
Ton/hour Multi cyclone,
Bag Filter,
Spray Dryer
and Wet
Scrubber
2 D.G. Set- HSD 02 Particulate | As per norms
380 KVA Matter with acoustic
enclosure.
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3 D.G. Set- HSD Particulate | As per norms
62.5 KVA Matter with acoustic
enclosure.

4 D.G. Set- HSD 04 Particulate | As per norms
62.5 KVA Matter with acoustic
enclosure.

Emmission Quality Standards

SNo. Stack no Parameters Standards

1 01 Quantity of As per Environment
Emission (Protection) Act
1986 as amended.

2 02 Particulate Matter |As per Environment
(Protection) Act
1986 as amended.

3 03 Particulate Matter |As per Environment
(Protection) Act
1986 as amended.

4 04 Particulate Matter |As per Environment
(Protection) Act
1986 as amended.

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(i1) The unit will not use any type of restricted fuel.

iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure asis
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 am. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 am.

Standardsfor Industrial |Commercial | Residential Silence
Noiseleve in Area Area Area Zone
db(A) Leg

Day |Night| Day |Night| Day |Night| Day | Night
Time|Time| Time| Time| Time| Time| Time | Time

75 70 65 55 55 | 45 50 40
4. Conditions under Hazardous and Other Wastes (Management and Transboundary M ovement)
Rules, 2016 :-

The Factory Manager of M/s UTTAR PRADESH WASTE MANAGEMENT PROJECT A DIVISION OF
RE SUSTAINABILITY LTD Formerly known as RAMKY ENVIRO ENGINEERS LTD. is hereby granted
an authorization to operate a facility for collection and storage of Hazardous wastes. The authorization is
granted to operate a facility for generation, collection and storage of hazardous wastes within factory
premises for following category of wastes:-

S.No. | Category of Hazardous | Authorised mode of disposal | Quantity(ton/annum)

Waste as per the or recycling or utilisation or
Schedules|, Il and 111 CO-processing, €tc.

of theserules




1 All type of waste 4-_69;3F 17640

covered under schedules
of Hazardous and Other
waste (M anagement and
Transboundary
Movement) Rules 2016

2 All type of waste Landfill after treatment 147600
covered under schedules
of Hazar dous and Other
waste (M anagement and
Transboundary
M ovement) Rules 2016

3 All type of waste Direct Landfill 98604
covered under schedules
of Hazardous and Other
waste (M anagement and
Transboundary
Movement) Rules 2016

4 All type of waste Incineration 17028
covered under schedules
of Hazardous and Other
waste (M anagement and
Transboundary
Movement) Rules 2016

The authorization shall bein force and shall be valid upto 31/12/2026. The authorization is subject to the
conditions stated below and such conditions as may be specified in the rules for the time being in force
under Environment (Protection) Act, 1986.

Termsand conditions of Hazar dous Waste authorization :-

(i) The authorization shall comply with the provisions of the Environment (Protection) Act, 1986, and the
rules made there under.

(if) The authorization and its renewal shall be produced for inspection at the request of an officer authorized
by the SPCB.

(iii) The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous wastes
without obtaining prior permission of the SPCB.

(iv) Any unauthorized changes in personnel, equipment as working conditions as mentioned in the
application by the person authorized shall constitute a breach of his authorization.

(v) It isthe duty of the authorized person to take prior permission of the SPCB to close down the facility.

(vi) An application for the renewal of an authorization shall be made aslaid down under these rules.

(vii) The unit shall comply with any other conditions specified in the guidelines issued by the MoEF or
CPCB/SPCB from time to time.

(viii) The authorization is valid for temporary storage of Hazardous Waste within premises only.

(ix) The authorized agency shall ensure that on-line data with regard to quantity and nature of hazardous
chemicals being used in the plant as well as air emission and waste generated within premises is displayed
on Display Board of size 6x4 feet outside the main factory gate within premises

(x) It isduty of the authorized person to take prior permission of this Board to close and cleanup the facility
for treatment, storage and disposal of hazardous waste.

(xi) The applicant shall maintain record of hazardous waste in Form-3 and shall submit annual returnin
Form-4 on or before the 30th day of June following to the financial year to which that return relates.
(xii) In no case any hazardous waste shall be disposed off on land, in any drain, or into any water stream. All
spillage must also be safely collected and stored.

(xiii) Before the hazardous waste is stored or dumped in the facility, applicant must conduct a detailed
physical and chemical analysis of hazardous waste sample and report to the Board.




(xiv) Dried hazardous sludge from the procé 6t92nt shall be stored in double lined HDPE pit
constructed with R.C.C. or such material which does not react with the waste contained in it.

(xv) The storage area should be fenced properly and Sign/Notice Board indicating 'Danger’ and '‘Hazardous
shall be displayed at appropriate position both in Hindi and English.

(xvi) The industry shall store non-ferrous metal waste, used oil/spent oil waste in sealed drums placed on
impervious floor under covered shed. Hazardous waste if required shall be sold only to Registered
Recyclers/Re-processors.

(xvii) In case of any transportation of hazardous waste, the details in Form-10 of the Hazardous and Other
Wastes Rules, 2016 shall be submitted to the Board.

5. Essential documentsto be submitted by the Industry/Unit as Applicable:-

(i) Annual return in Form-4 and Waste Disposal Manifest in Form-10 under Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 and Third Party Audit Report.

(if) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(i) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

6. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

7. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
8. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. Y ou are directed to develop Miyawaki Forest as
per the SOP available at URL :-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.

9. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at |east once in athree
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it isfound that the industry is not

complying with stipulated conditions or any further direction/instruction issued by the Board, legal action

shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be |eak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7. Theindustry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all

other concerned offices. In case of failure of pollution control equipment, the production process connected



to it shall be stopped with immediate effect. 4 6 9 3

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

Specific Conditions:-

1. This CCA isvalid for operation of Integrated Common Hazardous Waste Treatment, Storage and Disposal
Facilities located at Plot No 672, Kumbhi, Village-Akbarpur, Kanpur Dehat Uttar Pradesh.

2. This CCA isvalid for Integrated Common Hazardous Waste Treatment, Storage and Disposal Facilities of
capacity Direct Landfill (DLF) -273.9 TPD and Landfill after Stabilization treatment (LAT) -410 TPD,
Incineration-47.3 TPD, along with Bio-medical waste management facilities of capacity -10 TPD, AFRF
(alternative fuels and raw materials facility) of capacity- 49 TPD.

3. The facility shall ensure the compliance of the conditions of Environmental Clearance issued by
MOEF& CC, Govt. of Indiavide letter No F.No. 10-49/2017-1A-I11 dated 09 March, 2020 and CTE issued by
UPPCB vide letter dated 27.06.2020.

4. ICHWTSDF shall construct the pucca boundary wall around the premises and adequate dense plantation
along the boundary wall shall be done.

5. ICHWTSDF shall provide separate storm water drainage system for discharge of rain water.

6. Incinerator Ash shall be disposed in secured landfill site at Plot No. 672, On NH-2, Sikandra Road, Vill
Kumbhi, Tehsil-Akbarpur, Kanpur Dehat.

7. ICHWTSDF shall develop and maintain green belt as per the guidelines issued by the Board vide office
order dated 16/02/2018, which is available on Board's Website- www.uppch.com.

8. ICHWTSDF shall deposit the amount in Escrow Account as per the MoEF& CC guidelines and submit
details to the Board.

9. ICHWTSDF shall establish Miyawaki forest as per the GO no. 1011/81-7-2021-09(rit)/2016 dated
13.10.2021 of Deptt. of Environment, Forest and Climate Change and shall submit time bound proposal for
proposed plantation.

10. ICHWTSDF shall ensure monitoring of Ground Water on monthly basis from MoEF& CC recognized
laboratory/NABL accredited Laboratory and submit the report to UPPCB.

11. ICHWTSDF shall ensure the treatment of Industrial effluent through Neutralization/Settling Tank and
treated effluent shall be recycled in process and rest treated effluent shall be disposed in Solar Evaporation
Tank. No industrial effluent shall be discharged directly or indirectly outside the premises.

12. ICHWTSDF shall comply with the provisions of Hazardous and Other waste (Management & Trans
boundary Movement) Rules 2016 and shall submit annual return in prescribed format.

13. ICHWTSDF shall improve leachate collection, management and treatment system. ICHWTSDF shall
also maintain logbook of |eachate generation, treatment and reuse of treated leachate in spray dryer.

14. ICHWTSDF shall ensure that all vehicle used for hazardous waste/Bio Medical waste transportation
should be equipped with spark arrestor.

15. Incinerator Ash shall be disposed in secured landfill site at Plot No. 672, On NH-2, Sikandra Road, Vill
Kumbhi, Tehsil-Akbarpur, Kanpur Dehat.



16. The TSDF shall ensure monitoring of StA %/Ambi ent Air as per monitoring protocol and
submit the report on quarterly basis.

17. The facility shall operate and maintain installed Online Air quality Monitoring System effectively and
transmit data to CPCB and UPPCB server. TSDF shall also calibrate installed OCEMS facility from
recognized agency on six monthly basis

18. In case, any amendment in Emission standards of common Incinerator are issued by MoEF& CC, the
facility shall comply with the amended standards.

19. ICHWTSDF shall not use Furnace Oil as fuel in compliance of the orders passed by the Hon'ble Supreme
Court in the Writ petition (Civil) no. 13029/1985 MC Mehta versus Union of India and others.

20. ICHWTSDF shall ensure washing of vehicles after disposing the hazardous waste/ Bio Medical waste.
21. ICHWTSDF shall comply with the provisions of Hazardous and Other Waste (Management and Trans-
boundary Movement) Rules 2016, Biomedical Waste (Management and Handling) Rules, 2016, Solid Waste
Management Rules 2016, Plastic Waste Management Rules 2016.

22. ICHWTSDF shall operate and maintain the air pollution control devices to meet the new emission norms
for incinerator, including dioxins and furans.

23. ICHWTSDF shall comply with the emission Standard for treastment and disposal of Bio-medical waste by
incineration as per Schedule-11 of BMW Rules 2016.

24. The Noise level and emission from the D.G. sets of capacity 62.5 KVA-02 Nos and 380 KV A shall be
within the prescribed limit.

25. Incinerator shall be operated in accordance with Bio-Medical Waste Management Rules, 2016 w.r.t.
mai ntenance of Temperature for primary and secondary chamber of incinerator.

26. ICHWTSDF shall ensure sufficient stock of safety gadgets within the premises of the facility and also
maintain proper stock and distribution register.

27. The facility shall provide the list of members attached to Bio medical waste treatment facility and details
of Bio medical waste received and disposed shall be submitted quarterly and record shall be properly
maintai ned.

28. The contaminated drums shall be de-contaminated by the facility, and after compaction shall be disposed
in Landfill.

29. Comprehensive safety measures must be followed in handling of wastes and the staff must be properly
trained.

30. In case of occurrence of an accident, complete details on form must be sent to U.P. Pollution Control
Board at the earliest along with details of mitigative and remedial measures taken.

31. ICHWTSDF shall submit the onsite emergency plan approved by the competent authority.

32. ICHWTSDF shall obtain permission from UPGWA for withdrawal of ground water and submit to the
Board.

33. ICHWTSDF shall abide by directions given by Hon'ble Courts, Hon'ble NGT, MoEF& CC, Central
Pollution Control Board and UPPCB for protection and safe guard of environment from time to time.
34. In case of closure directions under section-5 of E(P) Act, 1986 issued by CPCB, this consent will be
automatically suspended during the closure period, and will be automatically reinstated with specific
conditions as per CPCB revocation orders.

35. Industry shall comply with the relevant provisions of Environmental Laws.

Dr Ram Karan oy oo ssoass ross0
Chief Environmental Officer (circle-2)
Copy to:

Regional Officer, UPPCB, Kanpur Dehat with direction to send the compliance report of CCA conditions on

quarterl y bas S. Digitally signed by Dr Ram Karan
Dr Ra m Ka ra n Date: 2022.10.02 23:08:58 +05'30"
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Chief Environmental Officer (circle-2)
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m : Uttar Pradesh Pollution Control Board
R " Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,272083 1, Fax:0522-2720764, Email: info(@uppcb.in, Website: www.uppeb.com
1771 72/UPPCB/KanpurDehat(UPPCBRO)/CTO/both/ KANPUR " Date: 16/05/2023
DEHA'T/2023 i
To,
. M/s
Bharat Oil & Waste Management Ltd
Gata 672, Akbarpur-Sikandra Road, NH-2, Village Kumbhi, Tehsil Application Id-

Akbarpur, District Kanpur-Dehat, UP,KANPUR DEHAT,209101 3 19762283

. .

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 apd under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981 and .
Authorization under Rule-6(2) of the Hazardous and Other Wastes (Management and Transboundary
Movement) Rules, 2016 notified under Environment (Protection) Act, 1986 as applicable (to be referred
hercinafter as Water Act, Air Act and HW Rules respectively).

CCA is'hereby granted to Bharat Oil & Waste Management Ltd located at Gata 672, Akbarpur-
~ Sikandra Road, NH-2, Village Kumbhi, Tehsil Akbarpur, District Kanpur-Dehat, UP,KANPUR
DICTIAT,209101. subject to the provisions of the Water Act, Air Act and Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 and the orders that may be made further and
subject to following terms and conditions :-
I~ This CCA Bharat Oil & Wastc Management Ltd granted for the period from 16/05/2023 to 31/12/2027
and valid for manufacturing of following products.

S |Product Quantity Unit
No 7 . e _ : e .
1 Incinerable & Pre- 1334 Metric Tonnes/Month
processing Hazardous | .
~ |Waste
2 Land Fillable 3334 Metric Tonnes/Month
|Hazardous Waste ?

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
- (1) The daily quantity of effluent discharge (KLD) :-

~ Kind of Effluent | Quantity(KLD) ‘Treatment facility Discharge point
Domestic ~2.0KLD Septic Tank Soak Pit

Industrial 7 KLD after ETP o5 71D
|5 neutralization and .
settling to be
reused and
evaporated
through solar
evaporation

system .
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(1) Trade Effluent Trcatrnent and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
(i1i) The treated effluent shall be recycled to the-maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

i S.No. Parameter - Standard

| 1 it BOD - | - .30mig
2 COD 250 mg/l
+3 TSS 100 mg/I
4 Oil and Grease 10 mg/I

(iv) Sewage Treatment and Dispasal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be -
dispatched immediately. -

(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

SNo.  |Parameters Standards

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-

.1) The applicant shall use following fuel and install a comprehensive control system consisting of control
cquipment as required with reference to generatioﬁ of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

LY

Air Pollution Source Details

S No. Air Type of fuel| Stack no Control Height of

Pollution : Device Stack
+ Source
1 | Incinerator- HSD 01 Particulate | 30 meter stack
02 Matter from Ground
Ton/hour level with

cyclone dust
collector, lime
scrubber,
castic
scrubber,
Activated -
carbon system
and Bag filter

: 2 | D.G. Set- HSD 04 Particulate | As per norms
: . | 62 KVA Matter | with acdustic
: enclosure.
3 | D.G.Set- | HSD 05 Particulate | As per norms -
25 KVA _ Matter with acoustic

enclosure.
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] 6 -
" 4 D.G. Set- HSD Particulate | As per norms
140 KVA Matter with acoustic
il T enclosure.
5 | D.G.Set- | HSD 03 Particulate | As per norms
82 KVA Matter with acoustic |
. enclosure.
Emmission Quality Standards
S No. ~ Stack no Parameters Standards
1 01 Particulate Matter | As per Environment
j (Protection) Act
B 1986.
z 02 Particulate Matter |As per Environment
. (Protection) Act
y 1986.
3 03 Particulate Matter | As per Environment
¢ (Protection) Act
1986.
4 04 Particulate Matter | As per Environment
: (Protection) Act
; 1986.
B 05 Particulate Matter |As per Environment
- : (Protection) Act
1986.

In case of stoppage of functioning of air pollution control equipment, production has to. be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately ; '

- (i1) The unit will not use any type of restricted fuel.

iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
; required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

Standards for | Industrial |Commercial | Residential | Silence
Noise level in Area Area Area Zone
db(A) Leq

; . Day |Night| Day [Night| Day |Night| Day |Night
N Time | Time | Time | Time | Time | Time | Time | Time

75 70 | 65 931 =55. ] 45 50 | 40
4. Conditions under Hazardous and Other Wastes (Management and Transboundary Movement)
Rules, 2016 :- >
The Factory Manager of M/s'Bharat Oil & Waste Management Ltd. is hereby granted an authorization to
operate a facility for collection and storage of Hazardous wastes. The authorization is granted to operate a

ficility for generation, collection and storage of hazardous wastes within factory premises for following

category of wastes:-

S.No. | Category of Hazardous | Authorised mode of disposal | Quantity(ton/annum)

"+ Waste as per the or recycling or utilisation or
Schedules I, IT and ITI co-processing, etc.

of these rules
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_*. i . b B e = .
- 1 (All categories of HOWM| Disposal through SLF/LAT Land fillable waste-
i! |5 Rule 2016 andIncineration/Pre- 40,000 MT/Year and
; processing . Incinerable waste

. 16,000 M'T/Year
2. Cleaning/Reconditionin | Cleaning, Reconditioning & 4000 MT/Year

g,Recycling or Recovery Recycling -
" of contaminated
Drums/Containers
2, End of life vehicle Recycling/disposal /utilisation 10000 Nos./Year
| recycling ;
4 Waste Water / Expired | Spray Drying, Cooling in 5000 MT/Year
A% Beverage Incinerator

The authorization shall be in force and shall be valid upto 31/12/2027. The authorization is subject to the
conditions stated below and such conditions as may be specified in the rules for the time being in force
under Environment (Protection) Act, 1986.

Terms and conditions of Hazardous Waste authorization :

(i) The authorization shall comply with the provisions of the Environment (Protcctxon) Act, 1986, and the
rules made there under.

(i1) The authorization and its renewal shall be produced for inspection at the réquest of an officer authorized
b\r the SPCB.

(iii) The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous wasles
without obtammg prior permission of the SPCB.

(iv) Any unauthorized changes in personnel, equipment as workmg conditions as mentioned in the ,
application by the person authorized shall constitute a breach of his authorization.

(v) Itis the duty of the authorized person to take prior permission of the SPCB to close down the facility.

(vi) An application for the renewal of an authorization shall be made as laid down under these rules.

(vii) The unit shall comply with any other conditions specified in the guidelines issued by the MoEF or
CPCB/SPCB from time to time.

(viii) The authorization is valid for temporary storage of Hazardous Waste wnthm premises only.

~ (ix) The authorized. agency shall ensure that on-line data with regard to quantity and nature of hazardous

‘chemicals being used in the plant as well as air emission and waste generated within premises is displayed
on Display Board of size 6x4 feet outside the main factory gate within premises
(x) It is duty of the authorized person to take prior permission of this Board to close and cleanup the facility
for treatment, storage and disposal of hazardous waste. :

(xi) The aﬁplicant shall maintain record of hazardous waste in Form-3 and shall submit annual return in
FForm-4 on or before the 30th day of June following to the financial year to which that return relates.

(xi1) In no case any hazardous waste shall be disposed off on land, in any drain, or into any water stream. All _
spillage must also be safely collected and stored.

(xiii) Before the hazardous waste is stored or dumped in the facility, applicant must conduct a detailed
physical and chemical analysis of hazardous waste sample and report to the Board.

(xiv) Dried hazardous sludge from the process in the plant shall be stored in douible lined HDPE pit
construeted with R.C.C. or such material which does not react with the waste contained in it.

(xv) The storage arca should be fenced properly and Sign/Notice Board indicating 'Danger' and 'Hazardous'
shall be displayed at appropriate position both in Hindi and English.

‘(xv1) The industry shall store non-ferrous metal waste, used oil/spent oil waste in sealed drums placed on
impervious floor under covered shed. Hazardous waste if required shall be sold only to Registered
Recyclers/Re-processors. :

(xvii) In case of any transportation of hazardous waste, the details in Form-10 of the Hazardous and Other
Wastes Rules, 2016 shall be submitted to the Board.
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5. Essential documents to be submitted by the Industry/Unit as Applicable:-

(1} Annual return in Form-4 and Waste Disposal Manifest in Form-10 under Hazardous and Other Wastes
‘(Management and T ransboundary Movement) Rules, 2016 and Third Party Audit Report.

{11) Environment Statement in Form-V of Environment (Protection) Rules, 1986

{i11) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

6. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

7. Unit has to comply with the follow:ng specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
8. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/~ (Rs. Fifty Thousand
. Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this-direction, your consent will be revoked by the Board.
‘9. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of The NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:- _
I. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three _
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered

outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

_ 4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that-the industry is not
"complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

&. The industry shall pr(.}vidc uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution

Control eqﬁipment-and stack for smooth sampling/monitoring of efficiency of pollution control systems.

7. The industry shall provide Inspéction Book at the time of inspection to the Board's officials. -

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to

occur in excess of standards laid down, such information shall be reported to the Board's offices and all

other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack

only. ) ;

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
st shall be imperative to stop production in the industry with immediate effect and such information shall be
-reponed to Board's offices. The mdustry shall be liable to pay compensation also in such cases as decided by

the (“nmpctenl Authority.

. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge



pomt or emission point

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
* may be necessary.

Specific Conditions:-

I. This CCA is valid for operation ofCommon Hazardous Waste Treatment, Storage and Disposal Facilities
located at Gata 672, Village- Kumbhi, NH-2, Akbarpur-Sikandra Road, Tehsil- -Akbarpur, Kanpur-Dehat.

2. CHWTSDF shall ensure the treatment of Industrial effluent through Neutralization/Settling Tank and
treated effluent shall be recycled in process and rest treated effluent shall be disposed in Solar Evaporation
Tank. No industrial effluent shall be discharged directly or indircctly outside the premises.

3. CHWTSDF shall provide separate storm water drainage system for discharge of rain water.

4. Incinerator Ash shall be disposed in secured landfill site at Village- Kumbhi, NH-2, Akbarpur-Sikandra
Road, Tehsil-Akbarpur, Kanpur-Dehat.

5. CHWTSDF shall develop-and maintain green belt as per the guidelines issued by the Board vide office
order dated 16/02/2018, which is available on Board's Website- www. uppcb.com.

6. CHWTSDT shall deposit the amount in Escrow Account as per the MoEF&CC guidelines and submit

- defails to the Board regularly.

,7- CHWTSDF shall establish Miyawaki forest as per the GO no. 1011/81-7-2021-09(rit)/2016 dated
13.10.2021 of Deptt. of Environment, Forest and Climate Change and shall submit time bound proposal for
proposed plantation.

8. CHWTSDF shall ensure monitoring of Ground Water on monthly ba51s from MoEF&CCrecognized
]abomtoryNABL accredited Laboratory and submit the report to UPPCB.

9. CHWTSDF shail comply with the provisions of Hazardous and Other waste ‘(Management & Trans
buunddry Movement) Rules 2016 and shall submit annual return in prescribed format.

10. CHWTSDF shall improve leachate collection, management and treatment system. CHWTSDF shall also -
maintain logbook of le'achat_e generation, treatment and reuse of treated leachate in spray dryer.

| 1. CHWTSDF shall ensure that all vehicle used for hazardous waste transportation should be equipped with
spark arrestor.

12. CHWTSDF shall ensure washmg of vehicles after disposing the hazardous waste.

13. Incinerator of capacity 2-Ton/hour shall be operated in accordance with Hazardous and Other Waste
Management Rules, 2016 w.r.t. maintenance of Temperature for primary and secondaty chamber of
Incinerator. .

"14. CHWTSDF shall ensure monitoring of Stack Em;ss:on/Amblcnt Air as per monitoring protocol and
submit the report on quarterly basis.

15. The facility shall operate and maintain installed Online Air quality Moni'toring System effectively and
t:amnm data to CPCB and UPPCB server. TSDF shall also calibrate installed OCEMS facility from
r(,cogm?ed agengy on six monlhly basis
16. In case, any amendment in Emission standards of common Incinerator are issued by MoEF&CC, the
facility shall. comply with the amended standards.’

I7. CHWTSDF shall riot use Furnace Oil as fuel in compliance of the orders passed by the Hon'ble Supreme
Court in the Writ petition (Civil) no. 13029/1985 MC Mehta versus Union of India and others.

I8. The Noise level and emission from the 04 Nos. D.G. sets of capacity 140 KVA, 82 KVA, 62 KVA and
25 KVA shall be kept within the prescribed limit.

19. CHWTSDF shall ensure sufficient stock of safety gadgets within the premises of the facility and also

_ maintain proper stock and distribution register.

20. Comprehensive safety measures must be followed in handling of wastes and the staff must be properly

“trained.

21. The contaminated drums shall be de-contaminated by the facility, and shall be recycled as per rule.

-
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22. In case of occurrence of an accident, complete details on form must be sent to U.P. Pollutlon Control
Board at the earliest along with details of mitigative and remedial measures taken.

23. CHWTSDF shall submit the onsite emergency plan approved by the competent authority.

24, CHWTSDEF shall comply with the conditions of NOC issued byUPGWA/CGWA for withdrawal of
ground water.

*25. CHWTSDF shall abide by directions given by Hon'ble Courts, Hon'ble NGT, MOEF&CC Central

Pollution Control Board and UPPCB for protection and safe guard of environment from time to time.
20. In case of closure directions under section-5 of E(P) Act, 1986 issued by CPCB/UPPCB, this consent will
be automatically suspended during the closure period, and will be automatically reinstated with specific
conditions as per CPCB/UPPCB revocation orders.

27. Industry shall comply with the relevant provisions of Environmental Laws.

28. Incinerable waste should be sent to cement plant for co—processing as per SOP.

29. All the hazardous wastes should be stored in a secured way so that they do not cause leachate problem or :
are carried away with run-off water during rains

30. The occupier shall dcmarcate the secured storage area with a signboard indicating the name of hazardous
waste.

31. First Aid box, masks, Fire control equipment and other safety devices shall be provided to meet
emergency situations ;

- 32. The occupier shall educate the workers and nearby public of possible accidents and remedial measures.
-33. For any accident or spillage of hazardous wastes causing damage to the Environment, the occupier or the

transporter as the case shall be, held responsible.

34. The occupicer handling hazardous or other wastes and operator of disposal facility shall maintain records
of such operations in Form 3. ;

35. The occupier handling hazardous and other wastes and operator of disposal facility shall send annual
returns to the State Pollution Control Board.

36. Where an accident occurs at the facility of the occupier handling hazardous or other wastes and operator
of the disposal facility or during transportation, the occupier or the operator or the transporter shall ;
immediately intimate the State Pollution Control Board through telephone, e-mail about the accident and
subsequently send a report in Form 11.

37. The operator of the disposal facility shall be liable for all damages caused to the environment or third
parly due to improper handling and management of the hazardous and other waste.

38. The occupier and the operator of the disposal facility shall be liable to pay financial penaltles as levied

* for any violation of the provisions under these rules by the State Pollution Control Board with the prior
.approval of the C entral Pollution Control Board.

39. It is the duty of the authorised person to take prlor permission of the State Pollution Comrol Board to
close down the facility . 3

40. The imported hazardous and other wastes shall be fully insured for transit as well .as for any accidental
oceurrence’and its clean- -up operation .

41. The record of consumption and date of the imported hazardous and other wastes shall be maintained.

42. The hazardous and other waste which gets generated during recycling or reuse or recovery or pre-
processing or utilization of imported hazardous or other wastes shall be treated and disposed of as per
specific conditions of authorisation .

43. An application for the renewal of an authorisation shall be made as laid down under these Rules .

44. Any other conditions for compliance as per the Guidelines issued by the Ministry of: Environment, Forest
and Climate Changes or Central Pollution Control Board from time to time .

45. Annual return shall be filed by June 30th for the period ensuring 31st March of the year .

- 46 The occupier or operator of the facility shall ensure that the Hazardous Wastes are packed based on the
_composition in the manner suitable for handling, storage ‘and transportation and labeled accordingly. The
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tabeling and packing shall be clearly visible and be able to withstand physical conditions and climate factors
47. Packaging, labeling and transportation of Hazardous wastes shall be in accordance with the provision of
the rules issued by the Central Govt. under Motor Vehicles Act, 1988 and other guidelines issued from time
to time. The packaging and labeling shall be based on the composition and hazardous constituent of
waste;however, all hazardous waste containers should be provided with the general label. -
. 48 The drivers who transport hazardous waste should be well acquainted about the procedure to be followed
in case of an emergency during transit. The transporter shall carry a Transport Emergency (TREM) cared (as
‘given in the guidelines for management and handling rules of hazardous wastes) duly filled by the
Hazardous Waste generator. 4. The industry shall maintain the 'Six Manifest System' for the movement of
Jvastes. The manifest copies should be furnished to the UPPCB, head office; Lucknow under intimation to
lfu, concerged Regional Office.

49. Containers/Cohtainer liners of Hazardous chemicals and hazardous wastes should be thoroughly
detoxified before selling to UPPCB authorized agencies. Proper records, specific to each hazardous
chemical/hazardous waste containers/Container liners should be maintained

0. TSDF operator should maintain good housekeeping with respect to all solid wastes, liquid wastes and
effluents, ‘

51. .IThe operations of the land filling should be done in benches/layers as given in the guidelines for
hazardous waste TSDF operations.

52. Proper records of stabilized wastes along with the constituents and stabilization materials shall be
. maintained and the same must be submitted to the Board quarterly.

53. The work areas-around the mixing facility of stabilization plant shall be maintained clean and spilled
“wastes and reactants shall be returned to the mixing pits. :

54. Stabilization of Hazardous Wastes shall be carried out so as to meet the leachability standards prior to
land filling and records shall be maintained for stabilization activities.

55. Appropriate safety escape steps and a ladder shall be provided in shallow ponds and deep storm water
overflow pit of leachate collection tank. .

56. The used lubricating oils shall be disposed to only authorized re-processors of UPPCB and records shall
be maintained. ;

57. The accumulated sludge in solar evaporation ponds shall be removed and transferred in to landfill
facility. A record shall be rhaintained indicating the quantity of sludge removed and frequency of sludge
rempval. The liner of solar evaporation pond shall be inspected and checked for any damage after removal
of sludge. If any damage found the damaged portion should be replace or rectified to prevent any seepage
into ground.

58, All discarded material from machinery and vehicles servicing shall be collected and transferred into
; landfill regularly.
*59. Finger printing analysis shall be carried out of all the waste prior to acceptance and analysis results shall
be recorded and shall be submitted to UPPCB quarterly.

60. The bore wells around landfill facility shall be monitored quarterly and fumish copy of analysis report to
UPPCB. ; :

61. The 1ac1llty sha{l implement a community development action plan in consultation with the population

likely tobe affected by the operations of the TSDF. Such plan must necessarily include a public information
system and an institutional arrangement management related operatidns of TSDF.

62. The proponent shail organize and implement Environment monitoring programme- covering AAQ for 5
KM radius and ground water quality for a distance of 3 KM around the facility. The facility should include
monitoring of PM2.5 at regular intervals the analysis reports shall be submitted to the Board Quarterly.

63. The ground water sampling points, which are already put in position, should b¢ re-checked for their
aceuracy on the basis of the ground water profiles and the gradients.

64, The TSDF Operator shall comply with provisions of Public liability Act 1991 and submit copy of policy
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to UPPCB.
65. Landfill waste shall be covered completely w1th HDPE lining and separated by slag wall from rest of the -
waste, including bagged wasted.

66. The Hazardous waste packed in HDPE bags or plastic drums should be stored in a covered shed on a
raised platform with leachate management system. .

67. The TSDF Operator industry shall dispose/sell Recyclable wastes such as Waste oil/Used oil, Used lead
acid batteries, Non-ferrous metal scrap, e-waste etc. to only the Agencies/industries which are having valid
authorization of UPPCB.

.68. The TSDF Operator shall comply with the provisions of Batteries (Management & Handling) Rules,
2001 as amended.

69. The industry should deposit amount as per guidelines framed for maintaining Escrow Account for upkeep
of capped SLI after closure for further 30 years. The details of deposited amount in Es¢row Account should
be submitted every vear in end of June for previous financial year.

70. Uttar Pradesh Pollution Control Board reserves the right to review, impose ‘additional condition or
conditions, revoke, change or alter the terms and conditions of this authorization. Also the Board reserves
the right to withdraw the authorization without any Prejudice/Notice on receiving any complaints by the °
Board regarding Environmental Pollution problems caused by the industry.

Digitally signed by RAJENDRA

RAJENDRA SINGH swe

DBate: 2023.05.1% 10:41:53 +0530°

; Chief Environmental Officer (circle-2)
f'opy to: ;

Regional Officer, UPPCB, Kanpur Dehat with dll’CCthn to send the compliance report of CCA conditions on
1 » Digitally s nedb RAJENDI
quarterly basis. RAJENDRA SINGH Slgct;ly igned by RA

Date: 2023.05.1910:42:11 +05'30

Chief Enwronmengal Officer (circle-2)

{_.
¢
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